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(ii) That the supply of essential goods or services to the corporate

debtor, if continuing, shall not be terminated or suspended or

interrupted during moratorium period.

(iii) That the provisions of sub-section (1) shall not apply to such

transactions as may be notified by the Central Covernment in

consultation with any financial sector regulator.

(iv) That the order of moratorium shall have effect from 19.04.2077 nll

the completion of the corporate insolvency resolution process or until

this Bench approves the resolution plan under sub-section (1) of section

3L or passes an order for liquidation of corporate debtor under section

33, as the case may be.

(") That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under section

13 of the Code.

(vi) That this Bench hereby appoints, Mr. Uday Vinodchandra Shatr, 4tt'

Floor, Deepak Building, R. B. Mehta Road, next to Canara Bank,

Ghatkopar East, Mumbai-77, Registration Number: IBBI/IPA-001/P-

00088/2016-7717738, as Interim Resolution Professional to carry the

functions as mentioned under Insolvency & Bankruptcy Code.

5. Accordingly, this Petition is admitted.

PRAKASH KUMARV. NALLASENAPATHY
Member (Technical)

B. S.V.

Member (Judicial)
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